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Record of Proceedings

At the outset, learned counsel for the Respondent, BYPL, submitted that in the 1A
filed by the Respondent (in appeal) for a stay of the operation of the Commission’s order,
in a similar case involving THDC, the APTEL has reserved its orders. He accordingly
prayed that the Commission may adjourn the hearing of the present Petition. This was
not objected to by the learned Senior counsel for the Petitioner.

2. Based on the consent of the parties, the hearing of the matter was adjourned.

3. The Petition will be listed for hearing on 17.4.2024.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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